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{c) The remedial steps taken are:—
(1) Additional capacity for tyre
manufacture is being licensed;

(2) Licensing of nylon tyre cord
(which is inter-changeable to
some extent with rayon tyre
cord) has been restricted.
Likewise imports of nylon
tyre cord are limited to meet
the essential needs.

(3) Efforts are being made to ex-
port rayon tyre cord:

Possibilities and prospects of
diversified uses of rayon tyre
cord for manufacture of
items like flex hose pipe,
strapping for export packing,
mesh bags are being inves-
tigated.
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" Indian Mica Companies in Bihar

1292. SHRI BHOGENDRA JHA:
Will the Minister of STEEL, MINES
AND METALS be pleased to refer to
‘he reply given to starred question
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No. 719 on the 15th December, 1967
and state:

(a) whether any reply has been
received from the Govt. of Bihar re-
garding the termination of leases of
the Indian Mica Supply Co. Ltd.
Lakhimpur (Bihar) and some other
Mica Companies;

(b) If so, the details thereof, and

(c) The steps taken by the Govt. to
enforce its orders and. action taken
against those responsible for violating
its orders?

THE MINISTER OF STEEL, MINES.

AND METALS (DR. CHANNA
REDDY): (a) Yes, Sir.
(b) The State Government have

stated that the question of implemen-
tation of stay orders has been exa-
mined in consultation with legal ex-
perts of State Goernment who have
advised that the stay- orders of
Central Govt. and maintenance of’
status quo does not mean Status quo
ante but merely status gco on the
date when the stay order was received
by State Government. On the date
the stay orders of Central Govern-
ment were received the leases in ques-
tion were not only cancelled, but also
expunged from the Mica Mines
licence. This being the position it was
not possible to make the stay order
effective.

(c) The matter is under considera-
tion.

Birla Group of Firms

1293. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY"
AFFAIRS be pleased to refer to the:
reply given to Unstarred Question
No. 4440 on the 15th December, 1967
and state the names of the firms and
concerns owned by the house of the
Birlas?

THE MINISTER OF INDUSTRIAL.
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI F. A. AHMED):
Government have not formally-





